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BEFORETHE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH
CP No.: 973/52/NCLT/MB 'lAtI2018

hereby ordered, with a direction that the Company shall comply with the Provisions of

the Act. And further it will be subject to payment of costs of t25,0001 (Twenty Five

Thousand Only) to be paid by way of Demand Draft in favour of "Pay and Accounts

Offjcer, Ministry of Corporate Affairs. Mumbai", within 7 days from the receipt of the

duly certified copy of this Order, to this office. Consequentially thereupon the Bank

Account/s iffreezed shall get defreezed and to be operated by the Petitioner Company.

17. This Petition bearing No. 9731252NCLT/MB/2018 is, therefore, disposed of on the

terms directed above. The Leamed RoC shall give effect ofthis Order onlyafterperusal

of the Compliance report of cost imposed. The Company is directed to file all the

required documents and shall fulfil other relevant statutory compliances within 30 days

from Restoration ofits name in the Register ofCompanies maintained by RoC.

18. Ordered accordingly. To be consigned to Records.

Dated:05.09.2018 M. K. SHRAWAT
MEMBER (JUDICIAL)
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